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CEtJTl1AL 1-\lJ.iINI ~!RAil VE TrlIBUNAL 
ALL f¥ iAB Al.) 8 ENGi_, ALL.Ai-lie~ 

Allahcbad, this the 19th day of '"'Pril 2CX:>2. 

UJOdU.1 : HON. f,\fi. C • .i. CHADHA, A. l•l. 

HON. I.iR. A. K._ Bl-IAI.NAGAil, __ J .I1k_ 

o. A. l'Io . 839 of 1999 . 

OPEH CCU.1.iT 

-

l . Jlcrj eev Kun a r ::>rivast ava s/ o .::iri .l{ . r-J. Lal r/ o u.. 64/ 122- D, 

~igra, Varanasi posted as Canmercial Controller, North 

Eastern Rail\vay , Varanasi . 

2 • .:iantosh Kunar .jrivastava a/ o .Jri 1(. f,\ , Sriva s tava r/ o 

C-7 /59-A, .:ienpura, Chetg arrj, Varanasi posted a s Canmercial 
. 

Controll er, I\Jorth Eastern 1lail1.t1ay, Varanasi. 

• • • • • • •••• Applicants • 

Counsel for applicants : ~ri V. K • .jrivastav a . 

Versus 

1. Union of India through its General I. anager, North Eastern 

rlail\·1ay, Gorakhpur. 

2 . Div isional Rail l•lanager, !\forth East ern hail\'1ay, Varanasi. 

3 . Divis ional Commercial Manage r, N. E. Rail 1,,vay , Varanasi. 

4 • .:;)enior Divisi onal Pers onnel Off icer, N. E. ~1 ail\'1 ay, Varanasi 

Counsel for responde nt~ : Sri A. K. Gaur. 

0 R D E .k ( OliAL) 

BY HON. /'AR. C • .:l, CHALHA, A. I.1. 

The case of the appl icant is that he is \•1orki ng 

as Comm ercial Controller since 1992-93 and in t he sel ect ion 

hel d f or the regularisation to the sai d post in 1999 he \vas 

not call ed for t he sane ag a ins t \Vhich he made a representatioJ 

to t he authorities concerned. Counsel for t he a pplicant 

stat es t hat t he representation of t he applicant in this 

regar d has not been decided. .jince t hi s ave:anent has not 

s pecificall y been denied by t he respondents i n the Counter 

affidavit, i t i s presuned that a representation is still 

pending . \Je feel t hat in t he in·terest of j ustice res pondents 

may pass a reasoned speaking order on th e r epresentation 
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already existing with them as well as a fresh representation 

which t he applicant may f il e wit hin a period of three mo nths 

from filing a copy of thi s order. 

ASth.2n5" 
22 . 4 . 02. 

No order as to c ost s . 
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